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Hon' ble''Srnt. Lakshnii Swarni nathan , Vi ce-Cna i f marn. J j
Hon'ble Mr. V.K. Majotra, Member (A)
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ORDER (by uirculauionj

By Hon'ble Mr V.K. Majotra, Member (A)

This is a review application seeking review oi

order dated 4.5.2000 in OA-20d6/37 filed by the

respondents in the OA. The review applicant has also

filed MA-1060/2001 seeking condunatiun uf delay ir

the RA. In this MA, the

n

A  T-.-. 4-1-.-;^:. iJA -rriii app 1 icaiita stated
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L,u nave

filed Writ Petition on 18.8.2000 namely, 4615/2000 against

the aforesaid order. The Hon'ble High Court vide order-

dated 6 .1 2 . 2000granted''1 eave to the petitioner to withdraw
The petition wasthe writ petition with liberty

accordingly dismissed as withurawn. inefeai uer tri is

app 1 icant has filed this rr.M. on i . i , .iuui .

MA-1060/2001 is allowed and delay in f""i.ling this

R.rt. IS Curluuneu
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3 . I"he review applicant has mainly stated that

adverse ACR of the respondents was conveyed to trie

applicant and pending consi derat i ofi oi his r epf eseti u.aL. I on

against the adverse ACRs, it oannot ue assurneu Lnau ne

would have been promoted autj'iomatical 1 y . lu nas aiso oeeri

stated that the persons who had al ready been prornoteo wei e

not made party to the proceedings.

4, After considering the related facts, ! l, was

found that the adverse entries made in the ACRs were for

the period ending 31 .3.34. They were coiiiinuti icabeo lo une

applicant on 9.11 .85 while the process of ernpanelment for

prorTiotion to Grade-1, 1.0. W had already been initiated on

1 .4.85 and the panel was published on 2.3.85 (Annexure

R-I) wherein applicant's name was absent and juniors were

placed in the panel. As per Railway Board's instructions

dated 10.3.1983, un-communicated adverse remarks could riot

have been taken into consideration by the respondents

denial of promotion to the applicant. Reliance was also

placed on the decision dated 3.10.97 in GWP No. 639/87 of

Punjab and Haryana High Court in the matter of Ram Chand

Vs. The State of Punjab and Another along with G.

Rajendran Vs. Union of India & Ors ATR 1391 (2) CAT 105.

The oral order in consideration is a detailed and reasoned

order in which various arguments advanced by both sides

were considered and adjudicated upon.
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Tfie pr eaent R.A is on ly an abbenipL. bu re aryue
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the matter afresh which it; beyunJ tha suuptj and ainu i u oi a

rev 1 ew app 11 cat i on . Trie n. m .

i n ci rcu1 at1 on.

is auCuf di hy 1 y dltsmiSaed,

(V.K. Majotra)
Member (A)

(Srnt ■ Lakshmi Swaminathan)
Vi ce-Chai rman (J)
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